FORM G (REISSUE -2)
INVITATION FOR EXPRESSION OF INTEREST FOR
MADESH HUMAN RESOURCES PRIVATE LIMITED
OPERATING IN MANPOWER SUPPLY INDUSTRY AT CHENNAI, TAMIL NADU
((Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016))

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN/CIN LLP

MADESH HUMAN RESOURCES
LIMITED

(CIN: U74999TN2012PTC087585)
(PAN: AAICM3218M)

PRIVATE

2 Address of the Registered Office Flat no. 12, 3rd Street, Hudco Nagar, Kattupakkam,
Chennai, Tamil Nadu, India, 600056.
3 | URL of website N.A.
4 | Details of place where majority of fixed assets are located No Tangible assets as confirmed by the Suspended
Board of Directors
5 | Installed capacity of main products/ services N.A.
6 | Quantity and value of main products/ services sold in last Total Revenue
financial year FY 21-22 — Rs 2041.58 Lakh
(Latest data not provided by Suspended Board of
Directors)
7 | Number of employees/ workmen 0 as on Insolvency Commencement Date
8 | Further details including last available financial statements | Can be obtained by sending an Email to B Akhila at
(with schedules) of two years, lists of creditors, relevant dates | cirp.madesh@gmail.com or through Speed Post/Courier
for subsequent events of the process are available at addressed to Ms. B Akhila at 1st Floor, No 80, 5th Cross,
2nd A Main, Subashnagar, T.C. Palya Main Road,
Bhatarahalli, Bangalore, Karnataka-560049
9 | Eligibility for resolution applicants under section Can be obtained by sending an Email to B Akhila at
25(2)(h) of the Code is available at: cirp.madesh@gmail.com or through Speed Post/Courier
addressed to Ms. B Akhila at 1st Floor, No 80, 5th Cross,
2nd A Main, Subashnagar, T.C. Palya Main Road,
Bhatarahalli, Bangalore, Karnataka-560049
10 | Last date for receipt of expression of interest 15-11-2026
11 | Date of issue of provisional list of prospective resolution | 25-11-2026
applicants
12 | Last date for submission of objections to provisional list 30-11-2026
13 | Date of issue of final list of prospective resolution applicants | 10-12-2026
14 | Date of issue of information memorandum, evaluation matrix | 15-12-2026
and request for resolution plans to prospective resolution
applicants
15 | Last date for submission of resolution plans 14-01-2027
16 | Process email id to submit Expression of Interest cirp.madesh@gmail.com
17 | Details of the corporate debtor’s registration status as MSME. | Details Not provided by Suspended Board of Directors

-sd-
B Akhila

Resolution Professional
Madesh Human Resources Private Limited

Regn No: IBBI/IPA-002/1P-N01259/2023-2024/14315

Date: 31.10.2026

Place: Bangalore

Address : 1st Floor, No 80, 5th Cross, 2nd A
Main, Subashnagar, T.C. Palya Main Road,

Bhatarahalli, Bangalore, Karnataka-560049
AFA: AA2/14315/02/311226/204058
Valid Upto 31-12-2026
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FORM G (REISSLUE - 2)
INVITATION FOR EXFRESSION OF INTEREST FOR
MADESH HUMAN RESOURCES FRIVATE LIMITED

The Shipping Corporation Of India Lid. CHOLAMANDALAM INVESTMENT

(A Government of India Enterprise)

?"*---4;' P&A Division, 18" Floor, Shipping House, 245 Wadam Cama Roat, @Chola AND FINANCE COMPANY LIMITED

: Mumbai - 400021 » Website: www.shipindia.com Corporate office address:- Chola Crest,Super B, C54 & C55,4, Thiru Vi Ka
s+ Twitter: @shippingcorp +CIN No. : LE3030MH1950G0/1008033 Industrial Estate, Guindy, Chennai — 600 032

OPERATING IN MANPOWER SUPPFLY INDUSTRY AT CHENMNAIL, TAMIL NADLU
[(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, Z016))

Eci

Loler @ belfer s

SL| RELEVANT PARTICULARS
"5, Nare of he comporate debior along. | MADES HUMAN RESOURCES PRIVATE TENDER NOTICE POSSESSION NOTICE [ (APPENDIX IV) [Under Rule 8(1)]
with PAN/CIN LLP :lti:r:«ll-TﬁEmﬂﬂTN?"i?F-'ccﬂFEB:' Ref No: P&A/Consultant/SCILAL /2026/1 Due Date: 06/11/2026 (1700 Hrs IST) WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited , under the
IP'“"'J-‘ AMICMITIEM] = An Exprassion of Interest (Eol) is hereby invited by The Shipping Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of the powers
2, | Address of the Regisiered Ofmce [ Flat no. 12, 3rd Street, Hudco Nagar, : Corporation of India Limited {SCI), on behali of Shipping Corporation of conferred under Section 13(12) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below
Hettupakkam. Chennal, Tamil Madu, India Land and Assets Limited [SCILAL), from experienced and reputad under Section 13(2) of the said Act calling upon you being the borrowers (names and addresses mentioned below) to repay the amount mentioned
S S—— | Indiia, GO005E consultancy firms for appointment of a consultant to develop a in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed
ﬁ i Eb'—i:}*%hmwn oty of Tk :'::4"{%"'[5,-5.;-'&]7 S o — comprehensive Business Plan and long-term Strategic Roadmap for to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general that the undersigned has taken
" | asssts arﬁr‘fl'."._:a:ﬁ“ - ahiis Ez_iwn;'h;_ﬁ Baard of Ditecion Gk SCILAL, covering the next 5, 10, 15 and 20 years, in allgnment with the possession of the property described herein below in exercise of powers conferred on me under sub-section (4) of Section 13 of the Act read with
5, | Installed capacky of maln products;, | NA. objectives of the Maritime Amirit Kaal Vision 2047, For further deétails and Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the publicin general are hereby
_|sendoel oo o | downloading the EQI, kindly visit ‘Procurement-» Tenders Floated' link cautioned not to deal with said property and any dealings with the property will be subject to the charge of M/s. Cholamandalam Investment And
6, | Quantity and value L‘j_ main products/ 'Dt&lFliﬂl-ﬂt'F e o at SC| website www.shipindia.com cr at Govt. of India's tender portal Finance Company Limited for an amount as mentioned herein under and interest thereon. The borrower's attention is invited to provisions of sub-
SAIvicos ok, W s NEgnCEl el miﬁaf:mqﬁﬁﬁﬁ;ﬁ%ﬁ '-T;’]_} — http://eprocure.gov.in/epublish/app. section (8) of Section 13 ofthe Act, in respect of time available, to redeem the secured assets.
T T e T g T e T W e g SL.| Name and Address of the Semant Description Of The Dato Of
7. | Humber of empéoyees workmean 0 a= on Insohvency Commencement Date i Demand| O/S AMT P ;
& | Torther deias ::'—'Eril.'u:ling'l;:lat' eiaEe [T b ohiEined ;,r sendingan Emaito B TRANSPORTING GOODS. TRANSEORMING LIVES. No{ Borrowers & Loan Alc no. Notice Property Possessed Possession
financial satements (with schedulest | Akhila at girprnadeshSmal com or - — - - P
o P wesars, Tists of croditos, relevand | thmugh Speed Posy/Courier addressed 10 1. | Loan Account Nos. & Rs. Mayiladuthurai District, Mayiladuthurai ]
dates for subsement events of the M. B Akhila 8t 158 Floor, No B0, Sth Cross, FORM G HL24MYD000215684 & 20,44,753/- | Registration District, Sirkazhi Sub-Registry, S
process are evallable at 2nd A Main, Subashnagar, LL. Palya Main INVITATION FOR EXPRESSION OF INTEREST FOR Mr/Mrs. SATHEESH DHAYANITHI 3 (Rupees | Sirkazhi Taluk, Sirkazhi Panchayat Ahani Village, -
ﬂﬂfﬁﬂiﬁtggﬂ'[} Rengalre, WOOTU NUTRITION PRIVATE LIMITED EZHAMUTHU 2 Twenty Lakh | Madhakoil Street, Chrisitian Street, Natham &
5, | Ellgiity for resolution SppRcAnS sy e Al [,r. sending an Emed o OPERATING IN DIET AND NUTRITION CLINICS [ NUTRITION AND WELLNESS SERWICES) AT CHENNA Mr/Mrs. SHANTHI E Forty Four | R S.N0.173/22C to an extent of 293.57 Sq.Mt., £
| inder sertion (210 of the Cade & | B khila 5t ¢im mateeng mail. oo o [Under regulation 36A] 1) of the Insshrecy and Bankrupley Board of Indla Both Are R/o.At: 2N0.2/48/1, Agani Madha Thousand | Manai with R.C.C. house thereon. Door o
suaslatile &t through Speed Posty Couner addressed 10 [Insolvency Resolulion Process for Corporate Persoms ) Regulations, 2006] Kovil Street, Agani, Kovilpathu, Sirkali ’ SdevgnF.ft No.2/48/1, E.B.N0.06-542-051-887, Natham E
Ms. B Akhila at st Fioor, Mo 80, Sth Cross, I r— | Temple, Nagapattinam, Tamil Nadu 609111 undred Fifty n
2nci & Main, Subashnagar, 1.C. Falya Man || [ 5t ] DRSS LA YRR Also At Door No 248/, RS, No. 173/ 220 Thiee Only) | S Bouncincs: Eact of muneyars Mogn| &
Road, Bhatarahalli, Bangalore, | 1, | Masne ol the corporate debion | s, ookl Matition Privage Limiesd , Al g s f as on 14-08- q.ML.,Boundanes. tast o ) ruthayaraj aga{ 3
Karnataka-5e0049 alang with PAN & C3N7 LLP Mo | FAN: AAECMWORATH Matha Koil Street’ Christian Street’ NA! Aganl 2026 West OfAnbUrosemary Mana|; South of Selvaraj CCL>
10| Last date Tor receipt of expresson of | 15-11-20 ‘1';5 o S ’ ,:,N.', E-;'-é'-’l";Thé'ﬂ'7FTF113EIEIJ Village, Sirkali Taluk, Mayiladuthurai Dist, Tamil Manal: North of Mathakoil Street Road.
R e e 5 [ Addressof the regimmat ofige | Fng. Addoss & Privowal Address. Naciu 609111
= pﬁpm:ﬁ;ﬁ"ﬁ:}.ﬂfﬂ;lggE:u:;t-nﬂs. 25-11-2026 Mo. 61, 2nd Floor, & Block, Anna Nagar East . AUTHORIZED OFFICER
15[ Last date Tor submisson of obiectons | = | - _ | Ehennal, Tamil Kaduw. India - 800 102 Date: 29-10-2026 CHOLAMANDALAM INVESTMENT AND
| 1o prosisional list | J0-11-202% | 3. | URL of website | Wot sccassibla at presant Place: Mayiladuthurai District FINANCE COMPANY LIMITED
13_; Date of lssue of final (st of prospective | 0129008 | 4. | Datalls of place whiesa majosity of | Mo. 61, 2nd Flior, A Block, Anna Magss East.
_ | resolution applicarts [T ! | | fixed sssets are locaied | Ehennal, Tamil Madu, India - S00 102,
4. Dste of ssue of nformaton |- | retahed capacity of main THE TAMILNADU INDUSTRIAL INVESTMENT CORPORATION LIMITED
rexguest for resolution e 1 15-12-2028 I o (A Government of Tamilnadu Undertaking)
prospective resolution applicants O [ Santly oc el foaln Ly Ambattur Branch
R B BALte ] el e LR M 11,5 ."‘:"‘.L Tl s uets aeryieas gk |
15| '-T‘;-I]Fdarﬁ for subrnissaon of resolutlon | 44 5 o007 _ .[;:,' ;_ngui::,r.ﬂ,_f I No.86 C&D, 2 Main Road, Ambattur Industrial Estate, Chennai - 600 058.
']['.l Erl:h.-[:SE- omadl id ta submit Ei'il'.IrE"‘_-'»-E-iL'l"l IE-.-’E.D.—'JE%’;JJ.E.'J;JJH.ILEDF: I _Tl' '."'"“"":'I';.”“:k”"":'r.ﬁ_- ,q\.urh_""_:n NJ kﬂ_|-||1:|;|:|l|:|u-'_ l-|.I |1l|;",|'\-\.|| Theé Gdcrartls Cala8yE1 Phone 044 - 26257664, 26248644 Ma|l bmtiruva"ur‘@tiic.org Web WWW.tiiC.OTg
_ lofinterest - . 8, | Further details including last svailablo | hitpe Rimur.com,' sy et
17| Detais of the Sarporais. deblors Derails Mot proviced by Suspended Boand fmancial staterments (with schoedules) E-AUCTION SALE NOTICE
MERISTrRation gtatuE as MSVE, af Cirectors off b WIEITS lists of crediors are .
| | | s9/-| || availablest URL: | [Proviso to rule 8 (6)]
B A.’.rl:hlla | 9. | Eiglbility for rEi?lutDF! applicants hitipes Al gam mu e T Tz SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
Resolution Professional under saclion 25{2}(h} of the
Madesh Human Resources Private Limited | J| | Lode s &alishle at LRl | osrpaniy E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial
Regn No: IBBI/IPA-002/1P-N01259,/2023-2024,/14315 Address : 1st Floor, 10.) Lest date for receipt of expression. | 15.11.202¢ Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) and 9 (1) of the Security
No B0, 5thCross, 2nd AMain, Subashnagar, T.C. Palya Main | || | ®fintewest. L ——— Interest (Enforcement) Rules, 2002
Road,Bhatarahalli, Bangalore, Karnataka-560049 | 11| Date of Ssue of provisionsl (50 of | 25112006 ’ ’
. AFA: AAZ/143156/02,/311228/204058 | | prospective resdluticd applicants. | Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that
Date: 31.10.2026 4 A02/ 8/ — . .
Place: Bangalore Valid Upto 31-12-2026 | || 1+| bast date for “'_""’_‘ff""f;“ ol 02076 the below described immovable property mortgaged/charged to the Secured Creditor, the constructive possession
= r::lu:::r): l:'l’;r"r""l'i'l‘:1l"' S~ of which has been taken by the Authorised Officer of the Tamil Nadu Industrial Investment Corporation Limited,
T L TR T A R il D_I_;'E'”m'__l: E;,ml:'ll'm,'i!;;lu_mlu R Ambattur Branch Office, Secured Creditor will be sok_j “As is where is”, t‘As is what is”, and “Whatever there is” on
CLIX CAPITAL SERVICES PVT. LTD. Jaisnr-wsrremisr mivasprnnra B ECREEn e e TR 129006 02.12.2026 for recovery of Rs.82,16,357 (Rupees Eighty Two Lakhs Sixteen Thousand Three Hundred and Fifty
DERARD HONEETrT 1;:; e P LT P P S5 e Seven only) and further interest and other expenses thereon from 01.10.2026 to till the date of realization due to the
g 3 4 ; raquest for resoluton plans 1o Tamil Nadu Industrial Investment Corporation Limited, Secured Creditor from the Borrower M/s. Replay Industries
WOTICE UKDER SECTICH 1342) OIF THE SECURTTEZATION ARD RECONSTRUCTION OF FINANGIAL i y : L : : ) . . .
ASSETS -ﬁ:HD ERFORCEMENT OF SECURITY INTEREST ACT. EIGE]E ['SARFAESI ACT, 2002°) - f:ﬂill ‘-l:-rriﬁjt::::s;:;ma”t- . and it’s proprietor Thiru A.J.Antony Venus and Guarantors Thiru A. John Cruz and Thiru A.Arokiasami
The undersigned being the Authorized Dfficer of Clix Capital Services Pvl. Lid, (CCS) E | resolution plans = T,
under the Act and in exercise of powers conferred under Section 13 (12) of the Act read 16.| Process emall id to submit [ wootdnutriionpviteBgmall.com Description of Reserve Price Darnes_t Eol\:gy
withtha Rula 3, issued Demand Notice () under Section13(2) of the At callinguponthe| | | Expression of Interest | Lissfirvhassociates.com the property (Rs.) eposit (EMD)
following Borrower(s) to rapay the amount menfioned in the respeciive notice(s) within 17, | Detmils of the cooporate deblors | Registarsd &s Mica Enemprise (Serdces) (Rs.)
60 days fromthe daie of receipt of the sdid notice. | [ registration atatus &3 MSME Udyam Registration Ne UDYAM-TN-D2-0108763 | Vacant house Plot at Plot No.11, S.C.C Anthony Pillai Nagar,
Hame of the Bﬂ-ﬂgmrls:l & Loan Account Details Say- Phase — VI, comprised in S.F.No:120, New S.F.No.120/1A5,
1. MR. U SOURIDASS 5/0 MUTHIRIYASAMY Alias UTHIRIASAMY e ;*';Dfm'flr:‘:“;r::; Madambakkam Village, Sriperumbudur Taluk (Presently
RO 157, OLD AMARANJIPLIRAN MAIN, ROYAPLURAM, RAYAPURAM CHENMAL TARIL [Periorming the tiorie ot R AR HrokasAlna] Kundrathur Taluk), }_(ancheepuram .District measuring on 1,500 Rs.19,44,000/- Rs.1,95,000/-
MADH -600013. MOSE: 2056571240 EMAIL: USOURIDASS@GMAIL. COM under Regulatsen 17{3} of the CIRF Reguations) Sq.ft. The property is owned by Thiru A. John Cruz
ALSD AT- OM SRI ADHIPARA SAKTHI ENTERPRISES MO, 22/47 THANDAVARAYAN -uaulu:: PA -:uu.l.-TF'-Pr:-:unTaE-xzrr-_:-znéim'lm ,,:‘? tI?ouglcllc[iﬁjs: ;\lgrt/r\l/ byt: t2>0 f;) \Ilvitdlt\el ro1a2d; South by : Plot No.14; East
- g B Hajpans inmen [owars, First Flooe, B0, : (0] 0. ) es . (0} 0. .
STREET TONDIARPET, NEAR I'I.'1LIH_LIlI:a‘1-"vI TEMPLE, CHEMNAI EJZIIIIIZIEET ' b 4.1 5008 & A Chesty Road, T. Nagar, Cheanal - 600 017, y y
ALS0 AT:- OLD DOOR NO. 26, NEW DOOR NO.8, PROPERTY TAX D.ND.20, THAMP.HH.IE Pace CHERMa] For Waali Nutrition Priviste Limited Last date for Minimum
STREET, TIRUVALLUR NAGAR, 3MNOBT/6, AVAD VILINJIYAMBAKKAM WVILLAGE. Date of inspection of submission of Bid form, Date / time of Incremental
POONAMALLEE 5RO, TIRUVALLUR DT, CHENMNAI-G0007 1 property KYC documents & Auction Bid Amount
2. MR. JESU BENNER. § 5/0 SANTHANA DOSS  r— Gﬂﬂsﬂg-:B?TEP cunsgummg: EIEIGHSDBTIUM I.LIIﬂTEn payment of EMD (Rs.)
i iy talies ;B33 Padmownthiyze Fioad, Jeyg nlany, Gopalgpuram, Shannai G006
':';“';:1:;ﬁ;fﬁ:ﬂ:;;ﬁ‘;{!;mEHH:E%:’SE;“”--E“H e, ST F-Em-.i.ar inlmnm;ﬂgi:‘:'n Fhon | D44 1345 4518, CIN. | 45301 THITTFL COIBRD Date:26.11.2026 30.11.2026 before 4.30 P.M Date: 02.12.2026
. - UTTAI ' ' x ' e at TIIC Ltd., Ambattur Branch, Time: 11 A.M. Rs.10,000/-
4. MRS, PONNAMMAL 5 W/0 SANDANADOSS uarer d IX on B0 oEpIEMUET I, T in Lakhs 1. Date of inspection of property is 26.11.2026 between 11.00 A.M to 4.00 P.M and the last date of Earnest Money
Moo: S0 REL EMAR: W AILZHENNERI BRIAN.L0M _ _ Three | Preceding | Corresponding] Financial Deposit (EMD) shall be 30.11.2026 by 4.30 P.M.
SAMEFAIR (241 B0 95, 1110 AMASIIET BAN: MAIN, ROVAPURKMCHENNAL DML | 1o Particilars months | thres | threemonths | oo 2. The sale / auction will be conducted on 02.12.2026 between 11.00 AM to 1.00 PM by the undersigned through
?ﬁE@iﬂ.ﬁﬁﬁﬂEﬂ%ﬁ] ﬂﬂ[ﬁ&fﬂﬁmﬂfﬁig NEE ﬁgg?g ”iﬁﬁg?niim;mgﬂiiﬁd = ended manths 9'".‘-“'5 in ended E-Auction platform provided at the Web Portal (http://www.bankeauction.com).
i L.-;GE POONAMALLEESEO TIRLJ'u'IJ!uj.lLJq s liZHE.I'-.Ith.I.-EIJE]{fIﬂl ' 30.09.2026 Eﬂeﬂnﬁd;idﬁﬁ Fﬁfﬁ"é%”;ﬂ'g? 31.03 2076 3. Extension of time of the E- Auction from the last bid is 5 minutes each and the extension is unlimited times (if
t 13 R L'“‘n A;:'nuunl No: EICHHLF'-IJEH?EHEET : et e . bid received in the last 5 minutes).
Laan amasnt o B 9-3-?3 000/~ NPA : 06.10.2026 Unaudited | Unaudited | Unaudited Audited 4. Further interest will be charged as applicable, as per the loan agreement on the amount outstanding and
Haiad ;ln“::e ;_1;:5 " Amn.;mll : 1 TI:I'tE| -iI'ICI]IITI-E frﬂrﬂ I'_'II}EratiDI'IE 19 34,04 12 026.73 £ 60609 99 470.78 incidental expenses, costs, etc is due and payable till its realization.
: - - 2.| Net Profit / (Loss) for the period before tax | D6B.4T §49.85 4270 9 478,01 5. The Bid amount shall be more than upset price. The Minimum Incremental bid amount is Rs.10,000/-.
21.10.2026. HS'M'H'NT'E""{H"FEE? Ninety Seven Lakh Twenty Five Thousand b ' - = ' ; 6. EMD shall be paid to the following bank account by way of online transfer Bank Account No.504950631,
Seven Hundred Sixty Seven And Paise Sixty-Four Only) {as on 13,10, 2026) 3. Net Profit / (Loss) for the pariod after fax 1268 47 49.83 5 7 -a
e TREOE BUROE SINT S IY 21 v ON T 2% 4 | _ -12BE. 243 4270 | 995209 IFSC Code: IDIBO00P001, Indian Bank, Padi Branch. The interested bidders shall register themselves online
Secured Assets | ALL THAT PIECE AND PARGEL OF LAND AND BUILDING, COMPRISINGIN| 1 4 | Total Comprehensive Income { After tax) | -1288.74 | -550.70 -B9.55 g 094 39 for the e-auction with the service provider ‘M/s. C1 India Pvt Ltd,” and shall upload the bid participation form,
5.NO. B7/6, OLD 5.NO.67/58 PART, T.5.NO. 127, BLOCK NO.33, WARD-G, MEASURING & | Fauity sh ital FOE A6 aE 4 a1c AL 4a self attested copies of KYC documents consisting of (a) PAN Card, (b) Address Proof (c) ID Proof etc. using
WITH AN EXTENT OF 2826 SQ.FT., SITUATED AT OLD DOOR NO.26, NEW DOOR NO.g,| [~ “OU'Y Share Caplid _ B350 EEN | RS9 | ER519 their login,
;mr:‘.]?‘rit:ﬁfﬂrl?:{:.&ILI;L;}IZU:::;:I‘?A{?IH H#_ﬁ:gu AEEH‘ILHDI!JIJ S?F“E# :‘:ln EJIE]'?.IE:IEI?F:‘I] 6 Eamings .pE:r share (EPo) - not annuaiised 7. This may also be treated as notice under sec.8(6) of security interest (enforcement) rules 2002 to the borrower/s
sl it et e s Ft - (of ¥ 2/- each) and guarantor/s of the above said, also the holding of the e-Auction sale from the above mentioned date, if their
< : : A ; : : a) Basic -0.28 012 0. 2.24 outstanding dues are not paid in full.
PALAYAM JOHN VARGIZ EAST. 2“ FEETROAD WEST: 5.NO. 87/5 MEASURING E!ST T i .28 4017 101 294 8. The bidders are advised to go through the detailed terms and conditions of E-Auction available in the Web Portal
WEST ON THE NORTHERN SIDE: 77 FEET EAST TO WEST ON THE SOUTHERN SIDE: 80 b} Diluted : . orms and ¢ . : .
FEET NORTH TO SOUTH ON THE EASTERN SIDE - 36 FEET NORTH TO SOUTH ON THE| . _ of (http://www.bankeauction.com) before submitting their bids and taking part in the e-Auction.
WESTERN SIDE: 36 FEET SITUATED WITHIN THE SUB-REGISTRATION DISTRICT OF| 1. The Above Standalone results were approved by the Board of Directors of the company at its Board 9. The prospective qualified bidders may avail online training on e-auction from the Service provider
AVADI AND IN THE REGISTRATION DISTRICT OF THIRUVALLUR meeting held on October 29, 2026 M/s. C1 India Pvt.Ltd, prior to the date of e-auction and can contact the Service provider M/s. C1 India Pvt.Ltd,
a5 ol Fallore to renay the afaressid dues wilnin 3 period of 80 1=y Gays. The ndersinea=hail | & The Statutory auditors of the company have issued a modified opinion in their report dated October 29, Plot No.301, Gulf Petrochemical Building, 1st Floor, Udyogvihar Phase - 2 Gurgaon, Haryana - 122015 India,
| 7 ¥ e Ll ’ 2026 on the standalone financial results for the Quarter and Six Months Ended September 30, 2026 Phone No0.0124-4302000/4302010 and having Chennai Number 7418281709 and Email ID as tn@c1india.com.

b canglraingd fo enforcs 1 above Sacured Assets undar the prwisians of the Acl Please noti that |

s per Secion 13(13) of the Act, you are festraingd fram dealing with o transfering any of e} | 3 The above extract of the detailed format of unaudited Financial Results for the Quarter and Six Months
2 RR(%04 IR K TIGHLIN, WIERIGE Y Wiy 01k 1oake G DIRArwiS.g, Ay CORTT S .01 Ended September 30, 2026 filed with the stock exchange under Regulation 33 of the the SEBI (Listing
s provision s “”“”“”““3&'””“”'5'“““”"”“'. e e ":1“ ropy ':'m“”'“';"j"m'm'g | Obligation and Disclsoure Requirements) Regulation, 2015 . The full format of the Financial results
¥ | = HI 1 s T T 1184 n | i | . . ! ", . . .

WIE LURRRRCL LT DAY PINTIWLIE) TR, 8 IR 0 U R e e e T tl1E| are available on the website of the Stock Exchange ,www.bseindia.com, www.nseindia.com and also

undersigned on sy workmg day during armad office hours the C , bsit lindi
Date; 31,10.2026 Place: THIRUVALLUR 8-, Autherized Difices, Glix Capital Services Pl Lid on the Lompany's wesite www.ccglincla.com

Neither the authorised officer / TIIC Ltd. nor M/s. C1 India Pvt.Ltd shall be liable for any internet network
problem and the interested bidders to ensure that they are technically well equipped for participating in the
e-auction event.
10. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration
and the EMD of the unsuccessful bidders shall be refunded. EMD shall not bear any interest. The successful
: ; ; 0 bidder shall have to deposit 25% of the sale price, adjusting the EMD already paid before 4.30 pm of the next
For Consolidated Construction Consortium Limited working day after the conclusion of the e-Auction. The balance 75% of the sale price shall be paid on or before
: sdi- T 15th day of sale confirmation or within such extended period as agreed upon in writing by and solely at the
S. Sivaramakrishnan discretion of the TIIC Ltd., In case of default in payment by the successful bidder, the amount already deposited
¥ice Chalrman by the offerer shall be liable to be forfeited and the property shall be put to re-auction and the defaulting
borrower/bidder shall have no claim/right in respect of the amount/property.
dh ' 11. The TIIC Ltd is not responsible for any liabilities upon the property which is not in the knowledge of the TIIC Ltd.
Ban Al | Regional Office : Netaji Marg, Nr. Mithakhali Six Roads, 12. The bidders are required to submit acceptance of the terms and conditions and modality of e-Auction given
Bank above before participating in the e-Auction.
13. At the end of e-Auction, TIIC will evaluate all the bids submitted and will decide upon the successful bidder.

Ellisbridge. Ahmedbad-5. Phone: +91-26421671-75
DEMAND NOTICE TO BORROWERS TIIC’s decision will be Final and binding on all the bidders. For further details kindly contact the Branch Manager,
Ambattur (9444396845 / 9444396814).

Place: Chennai
Date: October 29, 2026
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The under mentioned scoount turned into NPA and demand notice isswed by Bandhan Bank Ltd. to the following Borrowers under 5ec13(2) of the Securitisabon and Authorised Officer
R structi fFi ial Azsets and Enf nt of Security Interest Act {The Act), 2002 turnad d. H ; this mofice is issued Il and public at larg :
tlfﬁzﬂurghr;uhl?clgunl.qanma ssets and Enforcement of Security Intere [ The Act], was returned unserved. Hence, this motice is issued to you all and public at large DIPR/936/Display/2026 The TIIC Ltd, Ambattur Branch.
Mame of borrawer(s), ;
guarantors & Loan Description of the mortgaged property [Secured asset) Nﬁiﬁéfxﬁﬁﬁn dﬂ;":}":;:ﬁ;;g;m D“t:f‘::n'ﬁ'::'“g
s AU SMALL FINANCE BANK LIMITED
1, A, Durairaj - Borrower [ Al That Piece Or Parcel OF Property Sltuated In Sikvarpatty Village, Dindigul Taluk, | 09 September Rs.2 41 263.68/- 23 October @ FEHANECE (A Scheduled Commercial Bank)
2. D, Papathi Within The Jurisdiction Of The Dindigul Registration District And Dindigul Joint-ii ’ 076 AL e % k . i x
I 1MD”EEW S ottt T et 1 Sl N MO, e g Pare O A | ety ﬂ;iluz.ﬂ 5 - W Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)
" ; Extent OF 1 Acre And 03 Cents That Was Converted Into House Plots. The Subject ul / LIV 1S L 1) ISSESSIO )] ;
3. G. Murugesan - Guarantor |property ls Plot No. 5, 624709, Owned By Ms, D, Papathi, W/o A Durairal , -, _and 026 T L\'F NDIX |V S E RULE H“' | POSSESSION NOTICE ; :
2000533 70000617 & Same Bounded A5 Under: On Or Towards Nerth By An East-west Road, On Or This is to inform to all the borrowers & public in general that “"Fincare Small Finance Bank Ltd.” has amalgamated with “Au Small Finance Bank Lid.”
ittt E?,-ﬁ*: ;dér'g;éﬂ Eéﬁ?hg |:1:'::c:-n FE;T; :it.:u;rllar";;-.:.::ra.;p|._.l o 40n Or Tawards South w.e T 01st April 2024, Whereas, The underzigned being the Authorized Officer of the AU Small Finance Bank Limited (& Scheduled Commercial Bank) under
Demand made against you through this notice to repay tothe Bank, dues with furtherinterest, costs and chasges within 60 days from the date hereof, failing which the Bank will Ine “secuntization and FEED" siruclion of Financial Asselaand Enforcament of Security intereat [Act, 2002 ':_Ed of 20UZ)) and inexencige of powers confermed under
furthier proceed to take steps u/s.13(4) of the SARFAES! Act. The borrowers/mortgagor's attention is imdted to the provisions of sub-section {B) of Section 13 of the Act, in section 13 {12) read with rule 3 of the Securitly Interest (Enforcement) Rules, 2002 izsued demand notice on the date as mentoned below calling upon the
respect of fime available, to redeem the secured assets. b " t Hoarsad i i i rohi i P I i b ot recaiot otth A nob ha datsil o i Bl tblac
| Place : Tamil Nadu, Date : 31 October 2026 Authorised Officer, Bandhan Bank Limited J paroweers to repay the amount mentioned in the said notice within 60 days from the date of recespt of the =aid notice as per the details given in below ta E'..
Name of Borrower/Co-Borrower/ 13(2) Notice Date of
: |Prossession |
@ Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Mortgagor/Guarantor/Loan A/c No. Date & Amount | Taken
e n oo e |COFpoOrate Office : Chola Crest, C54 & 55, Super B-4, Thiru Vi Ka Industrial Estate, Guindy, Chennai - 600032, T.N. {Loan AIC No.) 22650000504753, Marlsamy K (Borrower), 18-Jun-26 Rs. 727,350/ Rs. Seven Lakh Twenty-Seven Thousand Three Hundred | 26-Oct-26
E-AUCTION SALE NOTICE (Sale Through e-bidding Only) Malliga {Co-Borrower) Fifty Only as on 18-Jun-26
SALE NOTICE OF IMMOVABLE SECURED ASSETS ISSUED UNDER RULE 8(6) AND 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.
Notice is hereby given to the PUBLIC IN GENERAL and in particular to the Borrower(s) and Guarantor(s) indicated in COLUMN (A) that the below described immovable property(ies) Description of Mortgaged Property

described in COLUMN (C) Mortgaged / Charged to the secured creditor the POSSESSION of which has been taken as described in COLUMN (D) by the Authorized Officer of Housing

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED Secured Creditor, will be sold on “As is Where is", “As is what is” and “Whatever there is” as per details Fenkasl Registration District, Karvalamvantha Malher Sub Registrar's Office In Kanisathan Village, Kansathan Panchayat Lint A1 15 Ward, Natham Survey No. 132728 Measuring

mentioned below :- Notice is hereby given to Borrower / Mortgagor(s) / legal heir, legal representatives (Whether Known or unknown), executor(s), administrator(s), successor(s) & assign(s) FoAn Extent Of 39 3g Mir Running East West At Northem Side 7.7 Mir, Southern Side 7.8 Mir South. Morth At Eastern Side 11.6 Mtr, Westen Side 11.4 MirWith Constructed House
of the respective Borrower(s) / Mortgagor(s) (Since deceased) as the case may be indicated in COLUMN (A) U/s. 9(1) of the Security Interest (Enforcement) Rules 2002. For detailed Buéding Bearing Door Mo, 143 Including Electncity Service Connection Mo, OF04 7004235 Therein, East House Of Arasappa Thevar And South — Norh Common Pessage , Weat:
terms & conditions of the Sale, please refer tO the link pI’OVIded in CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED secured Cl‘edltIOI"S website i.e. https://WWW. House OfEali Thevar And South — Norh Comimon F'-E.EEEQE Morth: East—West Strest .Eﬂu!h' House Of LampanEmr And East —West Common P-BEEE“E
cholamandalam.com & www.auctionfocus.in z = = = —
{Loan AJC No.) 1966000006E182, N Siva (Borrower), Rekha 17-Jul26 Rs. 619,583 R, Six Lakh Mineteen Thousand Five Hundred Eighty-Three | 27-Oct-26
[A] [E] [E] [2] [E & F] [E] (Co-Borrower) Only as on 16-Jul-26
Sr. | Loan Account No./ Names Of Borrower(s) / | O/S. Dues to be recovered Description of the Inmovable Property / Type of Reserve Price (InRs) Date of Auction

Dascription of Mortgaged Property

No. Mortgager(s) / Gaurantor(s) (Secured Debts) Secured Asset Possession | Earnest Money Deposit (In Rs.) &Time
ltem no:1 In Kanyakumari District, Kanyakumari Registration Rs. 34.82.833/- in Wellore Destrict, Vellore Registration Districl, Gedivattam Taluk Gudivatiam Sub Districs, Paradaraml Vilsoe, Nalham S MNec261/1, Mew Sub Division S Mo, 705/35, As Per Palia
District,-Manavalakurichi Sub Reéistration District, Kalkulam (Rupées :I'hi,rty Four Mo 654 - Extent O 85 142 Sq. Feet And Natharm S Mo 26101, Mew Sub Owision S Mo, TO535 - Extent Of 2683 12 50. Fesl And Nathaim S No 2611, Mew Sub Divisbon 5 No. T05/35
Loan Alc. No(s). : HLO4ANAE000065322 Taluk, Vellichanthai B  village ,Re Survey N0:969/7, which lakh Eighty Two Extent OF 104125 Sq. Feet And Matham 5. Mo 261/1, Mew Sub Divislon 3. Mo T058/35 - Exent Of 692 12 Sq. FestAnd The Site Having An Area OF 2082 37 Sq Fest (1931 Sg. Meler)

1. Mr/Ms. Athiswamy Sivaguhan in extent of 5- cents equivalent to 202.35-square meter land Thousand Eight With Tne F.C.C. Food House Constructed Thereon. East: 1) G K Rajasekar's Plot Extent Of 50 1/2 Feet 2)G K Rajasekar' Plot Extent Of 58 1/2 Feet 3)G K Rajasshar's Plot

2. Mr/Ms. Kalaiselvi T and existing house with door no:2-240,0ld survey _N0:141, Z  |Hundred Thirty Three Extent Of 29 1/2 Feet 4) itern Mo 1 And 2 Plots, West: 1) Remaining Piot And Street 2)Remaining Plot 3)Remaining Plot Extent 53 1/2 Feet 4) Remaining Plot Extent 53 1/2
Add For Sr. No. 1 & 2. No 11- aﬁo(;)tgﬁg,ab%?g:ﬁg ncKismt]gir%Oc?ufﬁ Y Bﬁ%ﬁ‘i"i‘{fﬁ;@ﬁ%’ﬁﬂ 2 Only) 170';16(2)0:5Mff°m Feet, North: 1) item No 2 Plot 2) itam No 3 Plot 3) 5 No 705/34 And 705/30 4)item No 3 Plot. South: 1)5 No T0S/36, TOS/37 3)item Mo 4 Plot 415 Mo 705/ 38
i i ; : .00 P.M. to
iSasteelegggnﬂdlr}%gﬁlrj{i akurE:tr?aml\?ggrl Rs.31,53,940- |Thangarajan East : Property belong to Thangarajan West § 04.00 P.M. (with (Loan &G No.) 23660000862206, Arunkumar Rajan 15-Jul-26  Rs. 7.24,587/- Re. Seven Lakh Twenty-Four Thousand Five Hundred Eighty- | 26-Oct-26
Rg Church. A astheeyswaram , Tami (Rupees Thirty One |: 3 Feet Pathway and Sundarapandiyan & Appaswamy O automated {Borrower), Nishanthl Venkatesan (Co-Borrower) Seven Only As On 15-Jul-26
1 [Nadu - 629501 Add For Sr. No. 1 & 2| 'akh Fifty Three jcommon property R | w extensions ot

- 0ld SnotalNew Sno:969/s.969/7 | Thousand Nine |item no:2  In  Kanyakumari District, ~Kanyakumari| = Rs. 3,48,283/- . Description of Mortgaged Property

boor No'_g(_)'mo’ ghwarallno\./ellichéndha’i Hundred Forty Only)|Registration District, Manavalakurichi Sub Registration Q (Rupees Three lakh of 5 'T"nmes Invellore District, Vellore Registration District, Gudiyattam Sub Distrct, Gudsyatiam Taluk, Goodansgaram, Arijana Cobemy, Matham 5.Mo 50317, Plot No,3 Ta This Boundsd On East

Panchayai Kadiyapattan’am Village Now| 38 °©" 10-03-2026 |District, Kalkulam Taluk, Vellichanthai B village, Re & Forty Eight e?cs "}te';lms By Streel, West By 5. No.510, Morth By Piot Mo.2 Belongs To Krighnan Teaches, South By Plot No.4 Belongs To Mansvelan, In-Between East Towest 44 Feet. North To South 26 Feet,

Vellichandhai B Village Kalkulam Taluk, Survey No:969/5 and 969/7, which in  extent of 2.830- ] Thousand Two oD(t)cflmeennt)er Tatalty 1144 Sq. Feet {106.28 Sq. Meter) With Rec Terraced Houss Constrected Thereon. | Mew 5.Mo.503/14 ) East: Street, West: 5.M0.510, North: Plot No.2 Belongs To

Kanyakumari District, Tamilnadu, 629203 conte | edvalent o Ot1h1:r'5§’F;Zﬂlr‘taerﬁangeste{£feorf“;‘(’)‘f}; S Hundred Eighty ’ Krishnan Teacher, South: Plot No,4 Belongs To Manivelan,

Near To Rc Church Agastheeswaram Boundaries:- North : Property belona to Ramalingam Three Only) . Ty .

629501 : : perty g g The borrower having failed 1o repay the amount, therefore notice is hereby given 1o the borrower and the public in general that tha undersigned has taken
South : Property belong to Kannan East : Property belong ; : . babia ; ¢ ki ik ; 4 h ; j
to Chellam West : Property belong to Soundarapandiyan & pessession of the property described herein above mentioned table in exercise of powers conferred on him'her under section 13{4) of the said [Act 2002] read with
3 Feet width Property Rula 8 of the said rule on the date mentioned in the above table. "The borrower's attention is Invited to provisions of sub section (B) of section 13 of the Act read with

INSPECTION DATE & TIME : 13.11.2026 BETWEEN 11.00 a. m. t0 4.00 p. m. | MINIMUM BID INCREMENT AMOUNT : Rs. 10,000/- rule & (B), in respect of time available, i.e. 30 days from this intimation, to redeam the secured assets.”
LAST DT. OF SUBMISSION OF BID / EMD /REQUEST LETTER FOR PARTICIPATION : 16.11.2026 before 05.00 p. m. Tha borrawer in parlicular and the public in general is heraby cautionad not to daal with the proparly and any dealings with the property will ba subject to the chargea
*Together with further interest as applicable in terms of loan agreement with, incidental expenses, costs, charges etc. Incurred up to the date of payment and / or realisation thereof. of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) for the amount and interest thereon mentioned in the above table,
;or a;rgg gf;géggci rEIatefi tlcc)l inspeiction of the goge:ty, or for obtaining th; I?(id (tjls_clz(ument aF?d for any oth:IIer bq_:;er:\les, 3!36:131%8?; ;n z;(OlIJECh wi_tlh 1I.(V1:Lrpkurugan,@Mﬁb:Ie Date : 30/10/2026 Autharised Officer
0. mai : velmuruganpe@chola.murugappa.com, 2. Karthikeyan Ponnusamy, Mobile No. mail : karthikeyanpp@chola. - s it AU Small Fi Bank Limitad
murugappa.com, official of CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED to the best of Knowledge and information of the Authorized Officer of L e o e
CHOLAMANDALAM INVESTMENT & FINANCE COMPANY LIMITED there are no encumbrances in respect of the above immovable properties / secured Assets.
Sd/-
Date :29.10.2026 AUTHORIZED OFFICER,
Place : Kanyakumari, Tamil Nadu For CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED

epaper.financialexpress.com CHENNAI
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GITA RENEWABLE ENERGY LIMITED
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BI&ITEY HTgms, weTurssd Crr®), @by, SmeusrenT, SEPETH -601 201.
CIN:L40108TN2010PLC074394 investor@gitarenewable.com
www.gitarenewable.com Ph: 044-27991450
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For GITA RENEWABLE ENERGY LIMITED
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(NAME CHANGE)
S. Mansura Begum

SpSW [BTEIT 6T60G| CILILIEDT

S.Mansoora Begam
No. 61, 62 GuouliedT GnG,
Wb B, L5060,
Sweusieasit, SBIPHTG
( Aadhaar Number :
5100 6948 6874 )

61607 LOMMHH] C1GTEHOT GL6IT.
Befl eretrement
S.Mansoora Begam
61607 DIEMIPEHHEYLD.

ME CHANGE
I, (Old Name) POOJA RAMESH
KUMAR FATHER NAME:
RAMESH KUMAR DATE OF
BIRTH : 02/07/1985 Residing at
KLP Abhinandan apartment,
E-block 404, pattalam, Perambur
barracks road, chennai 600012
Shall henceforth be known as
(NewName) POOJA
Hushand Name; ROSHAN KUMAR JAIN
(Old Name) POOJARAMESH KUMAR
FATHER NAME: RAMESH KUMAR

wren g FTiy Hawsnmib,
LIVGVL_ID
M.C.O.P. 565 / 2025
1. @Gsngn Glggenn
2. eoweuigniflewnfl Qegew.
3. enwenignpb esfl Glegevr.

IN THE HON'BLE 11l ASST. CITY CIVIL
COURT AT CHENNAI
I.A. No.8 of 2026

n
0.S. No.4451 of 2023
G.Saravanan, M/a 53 years
S/o. Late M.Govindhaswamy
No0.370, Mint Street
Chennai-600 079
...Petitioner/Plaintiff
-Vs-
1) The Hindu Religious
& Charitable Endowment
Rep. by its Commissioner
Uthamar Gandhi Salai
Nungambakkam, Chennai-600 034
2) The Assistant Commissioner
The Hindu Religious
& Charitable Endowment
Uthamar Gandbhi Salai,
Nungambakkam, Chennai-600 034
3) Arulmigu Adipadai Prasanna
Vinayagar Thirukoil Rep. by its Fit
Person, Mint Street
Chennai - 600 079
4) Mrs. Jothi, W/o. Vinodkumar
No.32, Puram Prakasam Street
Balajinagar, Royapettah
Chennai-600 014.
5) P. Vijayalakshmi
W/o0.T.V.Vijyasarathy
No.32, Puram Prakasam Street
Balajinagar, Royapettah
Chennai-600 014.
...Respondents/Defendants
Whereas the Petitioner named above
has filed the petition in I.LA. No.8 of
2026 in O.S. No.4451 of 2023 before
the Il Assistant City Civil Court, At
Chennai, therefore, the Respondent-4
are hereby called upon to appear
either in person or through counsel
in the Il Assistant City Civil Court, At
Chennai, on 10.11.2026, failing which
the matter will be heard and decided
Ex-parte.
G. Varalakshmi
Counsel for Petitioner.

31-10-2026

SHRIRAM FINANCE LIMITED

MELMARUVATHUR BRANCH
VEH.NO. MAKE

VEHICLE FOR SALE
MODEL

1. UNREGISTER | SHAKTIMAN ROTARY TILLER ABOVE 50HP 2024

2. TN11A-2619 110 1.1 L IRDE2 MAGNA PETROL 5 SEATER 2012

CONTACT: RAMKUMAR C - 9843926003
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IISCC BEFORE THE
MOTORACCIDENT CLAIMS
TRIBUNAL AT CHENNAI
0.P.No: 4178 of 2026

1.VELAYUDHAM

2. GOWTHAM
3.V.SHIYAMLA
Petitioners
Vs
1. M.BASKARAN
2.UNITEDINDIA
INSURANCE CO.LTD.,
Respondents

TO:R1(As PerR.C),
M.Baskaran, S/o. Mohan,
No.17, PS Complex, Chennai
Bangalore Highway,
Thandalam, Sriperumbudur,
Chennai 602 105.
Above case was posted on
04.01.2027 inyourappearance.
Before the Hon’ble Court lll
Judge Small Causes Court
at Chennai 10:30 am either in
personorthroughgonecounsel
without fail failing which the
matter will be decided in your
absence.
M/s. SARAVANA BHAVA
ASSOCIATES
C.BALASUBRAMANIAN
Counsel For Petitioner
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N. KISHORE KUMAR
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BEFORE THE HON’BLE DEBTS RECOVERY APPELLATE TRIBUNAL, CHENNAI
AIR No. 2554 of 2026
In
IA. No.1758 of 2026
In
SA No.525 of 2026
(Challenging the order dated 05.08.2026 in IA No.1758 of 2026 in SA
No0.525 of 2026 passed by Hon’ble Debt Recovery Tribunal —lIl, Chennai)
Mr.Asokan Kuppan, S/o.Kuppan
No.1/4, Buddhar Street, Senur RF., Vellore,
Tamil Nadu-632006. ... Appellant
Versus
1. M/s.PEGASUS Assets Reconstruction Private Ltd.,
Acting as Trustee PEGAUSES Group, Thirty Nine Trust-1,
Represented by its Authorised Officer,
Mr.Sankar Balasubramanian
HMH Plaza, 1st Floor , Gopathy Narayana Road,
Giri Road, T. Nagar, Chennai — 600017
CIN No: U65999MH2004PTC144113
2. Late. Sarangapani Arjunan,
Son of Late. Arjunan,
Represented by his Legal Heir Mrs. Rajeshwari Narayana Swamy
3. Mrs. Rajeshwari Narayana Swamy,
Wife of Late A. Sarangapani,
Residing at, No: 96, F-1, 1st, Floor,
West Balaji Nagar, 1st Main Road,
Opp-to T.C.S.Ltd., Kallikuppam, Ambattur, Chennai-600 053
Also at
No.6, S.V.Nagar, Sivaji Ganesan Street,
Oragadam, Ambattur, Cheennai — 600 053.
4. M/s.RBL Bank Ltd, Rep by its Authorized Officer,
Anand Business Centre, 105/56,
G.N.Chetty Road, Chennai-600 017. ...Respondents
Please take notice that the above AIR (MA) No. 2554 of 2026 came up for
Hearing on 22.10.2026 before the Registrar of Hon’ble Debts Recovery
Appellate Tribunal, Chennai. The Hon'ble Tribunal was pleased to order
notice to you by way of Publication Returnable on or before 05.11.2026.
You are hereby requested to enter your appearance in either in person or
through advocate before the Hon’ble Tribunal on 05.11.2026 at 10.30 am.
Failing which the above matter will be heard your absence and suitable
orders will be passed.
S.RAM PRASAD
Advocate
Counsel for the Appellant
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THE DEBT RECOVERY TRIBUNAL Il
AT CHENNAI
T.A. No. 18 of 2026

State Bank of India ... Applicant
'VS’

1.Mr.S.Raavi,

2.Mrs.R.Guna Jothi .. Defendant

To

1.Mr.S.Raavi,

Son of Mr.T.Sappani Pillai,
Flat No. C-1, Sidharth Nivedha
Apartments, No.2/1, Sivagamipuram,
1st Street, Thiruvaniyur,
Chennai - 600 041.
2.Mrs.R.Guna Jothi,
Wife of Mr.S.Raavi,
Flat No. C-1, Sidharth Nivedha
Apartments, No.2/1, Sivagamipuram,
1st Street, Thiruvaniyur,
Chennai - 600 041.
Take notice that the above said
Original Application in T.A. No. 18 of
2026, on the file of the Learned Debt
Recovery Tribunal Ill, at Chennai, filed
by the above named Applicant.Bank
against you, came up for hearing on
18-09-2026 and notice was ordered
to you returnable by 23-11-2026. You
are to appear on the said day failing
which the matter will be heard and
decided in your absence setting you
exparte.
N.Kishore Kumar, Advocate
No. 40/19, Krishnaswamy
Avenue, Luz Church Road,
Mylapore, Chennai - 600 004.
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